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Finance Act, 1994 relating to Service Tax Act, 1994,
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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI

COURT NO. III
Servie Top Appeal No. ST/327/2009-CU[DB]

[Arising out of Order-In-Original No. 40/2004 dated
30.11.2004 passed by Commissioner of Central Excise,

Delhi]

For approval and signature:
Hon’ble Mrs. Archana Wadhwa, Judicial Member
Hon’ble Mr. Rakesh Kumar, Technical Member

1 | Whether Press Reporters may be allowed to
see the Order for publication as per Rule 27 of NO
the CESTAT (Procedure) Rules, 19827

2 | Whether it should be released under Rule 27
of the CESTAT (Procedure) Rules, 1982 for 7\\@

publication in any authoritative report or not?

3 | Whether Their Lordships wish to see the fair z
copy of the Order?

4 |Whether Order is to be circulated to the \",\A\

Departmental authorities?

C.C.E. Raipur . ...Appellant
Vs.

Lafarge India Pvt. Ltd ...Respondent

Appearance:

Shri Sanjay Jain, DR for the Appellant
Shri Saurav Suman Sinha, advocate for the
Respondent

Coram:
Hon’ble Mrs. Archana Wadhwa, Judicial Member
Hon’ble Mr.Rakesh Kumar, Technical Member

Date of Hearing/ Descision: 17.10.2014

FINAL ORDER NO. 540%3 /2014
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PER: Archana Wadhwa:

Being aggrieved with the order passed by
Commissioner Appeal, Revenue has preferred the present

appeal.

2. After hearing both the sides duly represented by Shri
Sanjay Jain, Ld. DR for the Appellant and Shri Saurav
Suman Sinha, Ld. Advocate for the respondent, we find that
the issue relates to payment of service tax, on reverse
charge basis, through Cenvat Credit. The appellate
authority has relied upon the Tribunal’s decision in the case
of CCE Vs. Nahar Industrial Enterprises Ltd. [2007 (7) STR
26]. We find that the said decision stands approved by the
Hon’ble Punjab & Haryana High Court as reported in 2011,

104 RLT online-30.

3. Inasmuch as the issue is covered, we find no reasons
to interfere in the impugned order of Commissioner
(Appeal). Accordingly, the appeal filed by the Revenue is

rejected.

(Arch »naWadh a) .
Member(Judicial)

DN —
(Rakeshman!)/ L\

Member(Technical)




